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S|te Inspectlon Report

As per O.A No. 159(2020 dated 25thl August 2020 of Honb'le Natlonal
Green Tribunal, Chennai 3

- File No: 1495/A1720/KCZMA

Construction of Slaughter Waste Processing Industrial Unit by

- M/s, Alliance Marine’ Products, Industrial Development Area

’ Edayar Muppathadam P. O, Kadungalloor Vlllage Ernakulam
| Dlstrlct Kerala

Introductlon '

Sri. Muhammed Iqbal filed O.A No. 159 of 2020 before the Hon’ble Natlonal_
Green Trlbunal, Southern Zone, Chennal agamst the ‘Consent to Establish’ given’

by Kerala State Pollution Control Board fo'r setting up a slaughter waste
processing mdustrlal unlt in Survey No. 57/2 57/3 and 57/4 of. Kadungalioor
Village in Kadungailoor Grama Panchayat in Ernakulam Dlst

- The Hon'ble NGT in its order dated 25.08. 2020 directed the 1St Respondent the

- Kerala Coastal Zone Management Authorlty (KCZMA) to. mspect the area in

_questaon and ascertaln asto whether there was any violation of CRZ Notification _'
2011 or 2019 if any, which is in force at the time when the unit was established.

If there is any wolatlon then what is the nature of actlon that is proposed to be.

taken by KCZMA and submit a report to Hon'ble NGT

KCZMA in its 110" Meeting held on 11.09.2020 discussed the 'matter.and_
-'deputed Dr. P. K. Thulasidas, Member, KCZMA -- the undersigned, to inspect the
site to ascertain the CRZ status Accordmgly, 1 have conducted the ‘site

inspection on 30.11.2020 and the observatlo_n__s are presented in this report.

Observatlons

1) The constructed buuldmg and structures I|es in Sy N057/2 57/3 and’ 57/4.
of Kadungallur V_lll_ag_e, _E_r_n__akul_am_ Dlstrlct on the bank of - Perlyar R_lver, a
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 tidal’ Influenced water body WhICh covers CRZ Notrflcatlon 2011, At the

time of visit, the project proponent of the slaughter waste processmg un|t

‘M/s Alliance Marine Products (Mr Abdul Latheef K. K) was present at the

site and the following documents provided by the company were

examlned (Attached as ANNEXURE r to IV}: ' |

a) _The letter of ‘Consent to Establish’ issued by the Kerala State
* Pollution. Control Board dated 27.07. 2019,

b) _ PAWAYAM |ssued for Sy Nos. 57/2 57/3 and 57/4 by Tahasﬂdar,

2)
. factory has not yet started |ts operatlon The boundary of the factory site

Paravur on 19':h March 2019 _

c)- District Industrtes Centre Ernakulam allotting Bwldlng No. 230 A to
'-'the government land of 1.8 Acres in the Sy Nos. 57/2, 57/3 and 57/4°
allotted to M/s Nlian'ce' Ma'rine Products dtd 22.2.2019 for setting up

~ of fish meal and chicken meal enterprises. .

d) Govt order No. 148/2020 dtd 03.06.2020 of the Joint Secretary,-

Revenue department Govt of Kerala allowing the pro;ect proponent
to mortgage the land to obtain loan f_rom._Unlon Bank of India.

Currently, machmery installation is- going on in the main building and the

had compound wall on four sudes mcludmg the bank of Periyar river. There

is an old pump house seen in the compound close to the effluent .

t_reatme_nt_plant. The project site is situated on the bank of Penyar river, a

tidal influenced water body. The physical measurements of distances

- between the water'body and the constructed buildings were made. It was

noted that:.

. a) The distance between ngh Tlde Lme (HTL) of Penyar river and the

main bundmg is 13.6 m

b) The dlstance between ngh Tide Line (HTL) of Penyar river and the

Effluent Treatment Plant is 8 m (see Photo).

: c) The W|dth of water body is 80 rn and the CRZ area.is apphcable upto
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- 80 m __fror_n t_he HTL of Pe_nyar river towards .Iandward S|de and is




cat_egorised as Nc','. _-'De\_r_elopment Fone '{ND'Z)" of CRZ_'_ 15 28 per Rz
‘Notification 2011. - SRR _

Main building (front view from road) Distance from HTL to effluent treatment

_plant (ETP} is 8 m (arrow)

Distance from HTL to the main factory building is 13.6 m (arrow)

Provisions _of CRZ Notification

CRZ Notrfrcatron 2011

'The CRZ Notlﬁcat:on 2011 (Notlflcatlon 5.0 19(E) dated 06 01 2011 known as
CRZ Notlﬁcatlon 2011) is applicabie to this case.-

As per clause 8 IIT A of CRZ Notification 2011 that. area. upto 200 rnetres from-_
" HTL on the landward srde in case of seafront and 100mts along tidal mfluenced
water bodies or width of the.creek whichever is Iess is to be -earmarked as “No

Development Zone” of CRZ I1I category The width of water body ad]acent to the
constructed buildings is 80m and the No. Development Zone of CRZ III is upto'
| 80m from the HTL of Perlyar r|ver towards landward side.

Belng a tidal mfluenced water body, the constructed buuldlng ‘comes under the'
purwew of Clause 8 III A (i) (n) and (ln) of CRZ Notlﬁcatlon 2011 As per the_"
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notification, the constructed bwldmgs in NDZ of CRZ III are prohlblted actlwty
From KCZMA records, it is stated that the prOJect proponent had not submltted-
'any appllcatlon ‘to KCZMA to obtaln CRZ clearance aIthough the prOJect

: proponent must seek prior clearance

- The CRZ Notufucatlon 2011 is appllcable to this case and as per approved Coastal-
-Zone Management Plan (CZMP) 2011, the prOJect site lies in No Development
Zone of CRZ III category The CZMP 2011 was prepared by the Natlonal Centre _
for Earth Science Stud|es Thlruvananthapuram and approved by MoEF& CC V|de -
letter no. F No. 12- 7/2018 IA 111 dated 28.02.2019. |

'Conclusi_on_s

Based on the field v_is.it and perusal of the available docurn_ents it is concluded
that the constructed factory buildings lie in the No Development Zone (NDZ) of
CRZ III violating the pro'v'i_sions of CRZ Notification, 2011, which is applicable to

this case.

It is recommended ‘that KCZMA should initiate: proceed:ngs as per apphcable _

-'Iegal prowsrons

e

{-s}‘g 3 “m § :_? A

Responsible for the report: _ . Dr. PK_ThuIasidas -
' : ~ Member (Expert), KCZMA
Date: 18.12.2020 -

“ Annexure - L to IV
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. ANNEXURE - I .
FILE NO. :PCB/ESC/ICTE-11/2019
© Dafe oi'issue-:%;’(}'?ﬂz{llﬂ

X ER AL &

e
KERALA STATE POLLUTI(}N CONTROL BOARD
CON SENT TO ESTABLISH '

ISSUED UNDER-

Section 25 of Water (Prevention & Control of Pollutlon) Act, 1974 _
Sectlon 21 of the Air (Prevention & Control of Poﬂutlon) Act, 1981

“and
Environment (Protection) Act, 1986

As per Application No. :9908698
' Dated:11-07-2019

TO

' Mis ALLIANCE MARINE PRODUCTS
| LD.A. EDAYAR S
~ MUPPATHADOM P.O - 683502

_Consent No. :PCB/ESC/IC/CE-28/19

Valid Upto :10/07/2024 -

1 GENERAL




) VALIDITY

| 10/07/2024 -
2 |Name and Addressof - ALLIANCE MARINE PRODUCTS 1LD.A. -
- | the establishment EDAYAR : N
- o |MUPPATHADOM P.O - 683502 683502
.3 - |Communication . Telephone :91-9447130157 C
| ' ' - {Fax - ' o .
. | B-mail:consultancyficld@gmail.coms
4. | Occupier Details ABDUL LATHEEF X.K o
- KULANGARATHOTTATHIL HOUSE
SOUTH VELLARAPPILLY P.O o
SREEMOOLANAGARAM,ERNAKULAM --
o 683580 e o
5 |Local Body |KADUNGALLOOR PANCHAYATH
6  |Survey Number | 572,573,574 -
7| Village | KADUNGALLOOR
8 _ |Taluk FARAVUR
9 District ' : Esc eloor
10 Capital Investrnent(Rs in Lakhs) Rs.850 Lakhs
1] |Scale - _|Medium
12 {Category - RED
13 | Annual fee(Rs) | Rs:65000/-

Total Fee remitted(Rs) o Rs.3,37,500/- -
14 . RAW MATERIAL __ PRODUCTS
CHICKEN WASTE @ 30 Metric Tonnes/day | FISH MEAL @ 40 Metric Tonries /day
ANIMAL WASTE (@ 30 Metric Tonnes/day. _. FISH OIL @ 05 Metric Tonnés /day .- . |
" FISH @ 100 Metric Tonnes/day = - 'CHICKEN MEAL @ 15 Metric Tonnes /day |
- R S " 'MBM @ 22 Metric Tonnes /day - .
CHICKEN OIL @ 03 Metric Tormes /day
- TALLOW @ 03 Metric Tonnes /day
15 |Total Power Required (HP) 926 HP _
3. CONDITIONS AS PER I |
" The Water(Prevention and Control of Pollution)Act, 1974

In case of generation of tradc effluent from the industry, effluent treatment system consisting of

) treatment units having adequate capacity established as per the proposal submitted atong with the - -
application sha!l be made functionai before commissioning. Additional facilities required, if any, to.
z‘i:%i;;vc the standards laid down by t1_1_c Board w/s 17(1) () of the Water Act shall also be r;_xade along

22 Water Consumption : 16,5000 litre/day

123 Effluent Geperation ¢ 100000 litersfday | S |

2.4  The characteristics of cﬂluenf 'af_tér trofiR ; it bl 'Qnﬁrm 10 the foi’lo@ing tt‘)?lJeranCe'Iimits: L

SLNO. Characteristics Unit Jo/ : ﬂ‘léfancc Limit - I

o 1 el & ey Trade Effluent

S U - SR - 65-85 . |




.c).

BOD (3 Days 27 deg | mglit |- L)

cop - [meme a |-t o fas0

8 | menit _ — _ 30

Sulphides ~ |mgMt . |- {2

o ,AminbniacalNitogcn mg/lit_ o o _' _ o - 50

~3 e [ e

loitand Grease ~ |mgme |- o 10

' _Mode" of disposal of treated efﬂuén_t : Reuse and Soak pit

ETN

.  CONDITIONS AS PER
The Anr(Preventzon and Control of Pollution)Act 1981

K%

Adequate air pollutlon conirol measures shzll be pmv1ded before commlssummg of the mdustry

Additional facilities requ1rcd :f any, to achlcvc the standards laid-down by the Board shal] also be made

along w1th.

Stack

Sources of'_EmiSSioIl_‘ " |Bmission - - |Stack i{eight'ébwé . |Controf Equipm'cnt-.' S

No.

Rate(NmBa’Hr)

Ground Roof Level
Level ' .

32

" Bmission characteristics shall not exceed the following:

SLNo.

Paramgtef e L Limiting-Sﬁanﬂards (mgmm3)-

- 4, CONDITIONS AS PER - _ -
The Environment (Protcctmn) Act, 1986

4.1

42"

4..3..

a4

- SPECIFIC:CONDI_TIONS_ |

- (Management and Transboundaty Moveine /-«' e _"‘~~-.

' 'The consuuctlon activities shall he camed out strictly in comphance wﬂh t‘he provlsmns of the Noise

Pollution (Regulatlon and Control)Ruleb 2000.

Hazardous waste gencmted if any, shall be handled as per the Hazardous and Othsr Wastes

-wastc shall be d:sposad off” safcly as peg As gt :

i

%Jggcil lea_d acid batteries shall be dlsposed ofas per the Batterles (Management and Handlmg) Rules,




oa 1 This consent is granied subjcct to the powor of the Board (o review and make variatiof in thc condthons
or revoke the consent as the Board deems fit and the copy of the documents submitted including affidavit in o
“stamp paper and Bank guaratitee of 2 lakhs (Two Iakhs)submltted for § yeals onsurmg, 1 the o:,tabhshmont of
air and water polluilon control facilities. .
5.2. At the end of the val:dlly period if the constructlon 1s in progress, the same shall be got renewcd If Lhc
_‘construction is not started in the consent period, the applicant shall apply a fresh for consent to establish. |
5.3, The applicant shali comply with the instructions that the Board may issue from time to time rogardm g
-the prevention and control of air, water, land and sound pollution. - :
5 4. The date of commlssxonmg shall be mtlmated at least one month n advanoe, to the Dlsmci Oﬁice of
- the Board. ' ' :
5.5. Consent to Operate / Authonsatlon shall be obtamed before COml‘l‘llSSIOIllIlg the mduslry, under the
~Water (Prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of Pollutlon)
Act1981 and the relevant Rules under Environment (Protection) Act 1986.
5.6. The location of all buildings and structures shali be as per the approvcd site plan. No change ar
alteration of the industrial plant is to be made- without the pnor written permission of the Board. Any change
- in the particulars furnished andfor in the 1dent1ty of the occupier/authon sed agent is to be intimated to the -
Board forthwith,

~ 5.7. Sanitation facﬂxtxes shall be provxded to the workers and the effluent genarated any shall be dlsposcd of
scientifically . . .
5.8. All operations likely 1o producc dust or noise shall be carried out with appropriate enclosure.
~ 5.9. Necessary arrangement for collection, segregation, storage, handhng and. dlsposal of solid waste
including garbage shall be provided before commisssioning. - :
- 5.10. Scientific faclhty for the odor control i.e Bio filter of adequate oapaclty as per the proposal submxttod
| _,may be established prior to the commissioning of the unit. ' - :
j 5.11. ETP of 100 KLD capacity as per the proposal submltted shall be estabhshed pnor to obtammg conse.nt
1o operate., so as to.meet the effluent standards as per condition 2.4 . '
The ETP shall be as per the proposal submitted comprising of - the following components o
1. Bar-screen chamber 2, Grit Chamber 3 .Fat and Oil Removal with dissolved air floatation method 4.Fat &
Oil Trap 5.High Rate Anaerobic Digester 6 B1ologxoal nitrification/denitrification. 7. Anaerobi¢ feed Tank -
8. Equalization tank 8. Anoxic (Denitrification) Tank 9. Extended Activated Sludge Process 10. Secondaty
- Clarifier 11. Ultraﬁltratmn (UF) 12. Chlormatlon / dISmfectlon 13 PSF 14. ACF 15 Sludgc Managcment
Filter press co
~5.12. All vents shall be routed to the odour control systcm. - -
5,13, Boller shall be prowded chlmney of min 3(} M helghi and may provnde air polIutlon control dewce to .
 contro] pariiculate matter ., = : : :
5,14, The generator of 500 KVA must havc acoustlc enclose and emissions shall bo routed thmugh an
exhaust pipe of minimum height 4.5 meter from the roof level of nearest building, '
5, 15. A separate area shall be ear markod for the storage of raw material and shall be kept enciosed
5.16. Storm water shall not be rmxe.d Wlth procoss cfﬂuent

- 'thc name of the unit and important consent condltlons :
5 18. Chilled room of adequate capao:ty shall bo pro day for the




- .. S Dlg.ltal.ly slgnc;d b%PB
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- o R Date; 2019,07.27 60:11: 19 4 +05'45'
SATE :26/07/2019 o SIGNATURE & SEAL OF ISSUING AU’EHOR]TY

ENVIRONMENTAL ENGINEER DO 3

" To

Abdul Latheef KK -
Kulangarathottathil House
South Vellarappilly P.O
Sreemoolanagaram,Emakulam

1. Th!s dmta]ly sngnad document is !egaily valid as per the Informat:on 'I‘echnology Act 200(& .

2. For venfymg this document please go to krocmms nic.in and search using date of issue/name of thc
. uni/Application Number in “Consent Granted Apphcatlons” link in the home page of the Board’s Online Consent
Management and Monitoring System. . : o
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e e e | " ANNEXURE- IT

FOHM OF PATTA

Thls patta is |ssued on the gh day of March 2019 in fam of Mls Aliiance Marine

Products, hdustrlal Developmant Area Edayar, Muppathadam.P.O Kadungalloor valﬂaga'

contemplated in GO(MS) No. 303!2018!HD TVM dated 16 08. 2018

' Pattadar M/s Alﬁance Mame Produets, lndustrlal Development Area, Edayar,

L

APF'END!X -IH
' (Rule ‘E)

TalL!( . Paravur
Vilage Kadungalloor

Mjppathadam.? 0O, Kadungalloor valllage | _ _
The amount of tax as per this patta should be pald to the Vilage Officer, Kacl:nga[loor

| according to the Kistbandi menttoned below and rece:pt obtained therefore

Statior: Paravur . S : o " )Q»’WV -
Date :19.03 2010, S }[M g
| - - TAHSILDAR, PAHAVUR
Kist.. ) ?ms:m
| R PARAVUR
1. Survey Number wzi ﬁB‘aﬁiS
-2 Sub Division -
3. WetDry
4. Area
-5, Tax

) (1) That the hnd!tands ass:lned shall be hentabte shall not be ahenated or encumbered w:thout the S |

prior permission n writing of the Government. :
(§) That the land asmgned shall be used only for the foliowng purposes.
(@) ~ For the Manufactunng of Fish meals & Chlcken meats '

N '_ 2y That the work connecied with the above purpsoes shall commence wnthm a penod of one year

_from the date of issue of patta

3) That the reglstry shal be liable to be cancelled tor contravenotlon of condmons 1 and 2 above and _

.. also for the gonditions: specnﬂed in the'patia. -~ o
4) . That the registry  shall also be fiable for oam:eliation if it be Tound that it was grossty mequnab!e o
- was made under a mnstake of fact or ow:ng to msreprasentatlon of tat.ts or in excess of the

mits of the powers delegated to the asmgnlng authority or there was an Irrgwarrty 1 the-
procedure, - - .

5)  That in the svent of cancetlation of the {egzsiry the jk‘tjﬁ&?’ aRe: ssion of the Iand .

Ae<Bnount paid by him

_ with the bundlngs and mprovements if any thereon and pay' S
G at the time of

as. value of the iand mder the rules or the esnmated md X




resumption as may be fixed by the District Collector whichever s less after deducting -there fru. -
nterest. at §%per annum on Government investment on the land for the period from the date of -
award to the date of resumptlon by the Government and a‘lso the uralue ot any bunldrng constructed
‘ar of any improvements effected therein’ by the assignee. ' ' _
8) . That the assrgnee shall be liabie for the payment of Ihe full assessment: charged on the iand w1th '
' effect from the year in which the patta is issued, ' : :
7) That the land shall be subject to all local taxes ‘and looal rates payabte by law or custom :
8) That the assignee shall be kable to pay all amounts as prov:ded for n the rules.
9) That the existing and customary rights: of Government and the Public in roads and paths “and
© rivers, streams and channels Tunning lhrough or bounding the land, and the right of Government: to
the mines and quarry in anhd adjaoent to the said land are reserod and are in no. way affected by -
the grant. . - : : :
10).  That the assignee shaii be bound by the Rules for the Assrgmre-nt of Government land of '
'  industriaksts i the Development Areas in farces from time to time. o _ -
1) Other conditionss, if any, whtchthe Govenmem may i'npose_ o ' o
12)  And also the followmg condition speoifred in GO(MS) No. 303/2018/RD dated 16. 08.2018
1That the land shall be utiized only for the purpose for whrch the land alioited and assrgned
2. That the assignee shal - not allenate or misuse the ass:gned land .
_ 3. Thaf the assigned and shal not be given on Jease, sub lease of on ground rent.
' 4.That M/s Alliance Manne Produets shaﬂ be Eable o protect the land from any
encroachment. - :
5. In contravention of this conditions specified abave, the ass:gnment (Patta) shall be cancelled :
- and the land with irprovement shal bie liable to be resumed immeciately 1o the Government

1 Distit  :Emakam
2. Tauk - :Paravur
3. Vilage :Kadungalloor _
4. Area | Development Area Edayar
5. Panchayat . Kadmgaloor -
 SCHEDULE OF LAND
District. |  Tauk |  vilage | Sy.No. |  Extent
~ Ernakulam ‘Kadungalloor | §7/2 o 2028 | L
57/3 - | . 443 | |
B s7/4 | 822 . | . 'J
. -y asn R



- East : Ingustrial Road

Boundaries: N
Narth : Industrial Road

South * ndo German Company _ : :
West Cochin Petro Mlnes Pvt kmited Yoman Born & aj[ies Products Penyar Raver

_ Asses‘sment:- )

ELN

_ &mey & Demarcatlon Charges

i
v

. Land Value I
~ Tree Value . U UNL
Total Value Done SRR .

.

Vaiue of improvemants

DEGEA_TH&TEON

I dec[are that | shall hold the grant subject to the oondltlons specmed above and s?‘ail abide

by the Plules wh:ch are now in foroe or may hereafter be Jssued by the Government in. regard to

!f:ance Marme Products- o
the asmgnment of Land in the Development Area _ '

_ : . Slgnature of Assngnee S
In tie Pr%enoe of wrhess - o

of Kerala

__n \N(ll/hhwv e
_. /ﬁ“f{/ ’ /

TAHSIDAR, FRAVUR

. ' TAHER
in the presenoe of wutnessess g M~ BARAYLEE
- 1. Sinchu.8, Senior Clerk, Taluk Office, Paravur A

__ 5 ?m-ﬁ&i%ﬁw- "
o 2 PreethLP Clerk, Tatuk Offlce, Paravur. P.-L?ﬁ_—‘l{ o

e TAHSILDAF( F;n;nﬂ/un
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